
Skri Vajpayee (Balxampyr): M»y
I know who expressed regret to 
whom?

Skri Jawaharlal Nefarm: I have just 
nude out again. On our High Com-
missioner telephoning to the Perma-
nent Secretary of the Ceylon Govern-
ment—I do not quite know he is a 
member of the service there—the 
Permanent Secretary said (this is 
what I said on the last occasion) that 
this episode was unfortunate and he 
^ras sorry that this should have hap-
pened in our Embassy This is what
I said on the last occasion

Skri Narayanankutty Menon
(Mukandapuram) May I know whe-
ther the Prune Minister would be 
pleased to place before the House the 
authentic information when it is 
available9 Apart from the newspaper 
report, may I know whether the Gov-
ernment would place on the Table of 
the House the statement o f the Cey-
lon Prime Minister when available?

Shri Jawaharlal Nehru: Presum-
ably the Ceylon Pnme Minister's 
statement, if it is a public statement, 
will nto doubt appear m the press 
fully, if it is not a public statement, 
then I will not be able to place it

Shri T. B. Vlttal Bao (Khammam)
It is a public statement

Mr. Speaker: In view of what the 
Pnme Minister has said, I do not give 
my consent to the adjournment 
motion
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PAPERS LAID ON THE TABLE

A n n u a l  Re po r t  op  Na h a n  Fo u n d r y  
Priva te  L imit e d

The Minister of Industry (Shri 
Maaubhai Shah): I beg to lay on the 
Table, under sub-section ( 1)  o f sec-
tion 639 taf the Companies Act, 1956, 
■ popy of the Annual Report of the 
Nahan Foundry Private for
the year 1957-58 along with the Audi-
ted Accounts and comments o f th«

1881 \SAKA) Laid on the 2488 
Table

C comptroller and Auditor-General
thfcreon. [Placed in Library, See No. 
L* -l&  1/59]

Certified Accounts o f C on Board

%hri Manubhai Shah: I beg to lay
on the Table, under sub-section (4) 
°* section 17 of the Coir Industry Act, 

a copy of each of the certified 
Accounts of the Coir Board for the 
years 1955-56 and 1956-57, together 
w*th the Audit Reports thereon 
p laced  in Library, See No LT-1532/

An n u a l  Re po r t  of  Em p ?x>y e k ’ St at e  
Ins u r a n c e  Corp or atio n

the Deputy Minister of Labour 
'^Hrf Adrif Attf: {  beg Co toy on fde 
l^ble, under section 36 of the Em-
ployees State Insurance Act, 1948, a 
coby of the Annual Report of the 
Employees’ State Insurance Corpora- 
tlon for the year 1958-59, alongwith 

Revised Estimates for 1958-59 and 
®4dget Estimates for 1959-60 
f Placed m Library, See No LT-1533/ 
59)

toAL Min e s  Pithe ad  B\th  Rules

£shri Abid AU: I beg to lay on the 
Table, under sub-section (7) of sec- 
tlc*n 59 of the Mmes Act, 1952, a copy 
°* the Coal Mines Pithead Bath 
Rnies, 1959, published *n Notification 
Nq s  O 1711 dated the 1st August, 
*959 [Placed m Library, See No LT<* 
*534/591

A me n d me n t s  t o  Displaced  Per s o n s  
(Co mpe n s a t io n  a n d  Re h a b il it a t io n ) 

Rules

%he Deputy Minister of Rehabilita-
t e  (Shri P. S. Naskar): I beg to lay
on the Table, under sub-section (S) 
°* section 40 of the Displaced Per~ 
*°hs (Compensation and Rehahilita~ 
ton ) Act, 1954, a copy of Notification 

G S.R 896 dated the 1st August, 
19&9, making certain further amend* 
m*mts to the Displaced Persona 
(Compensation and Rehabilitation) 
»41es, 1955 [Placed in Library, Set 
**°i. LT-1538/59].




